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[5th June, 1963.] 

An Act to amend the West Bengal Development Corpora-
tion Act, 1954. 

7est 	. WHEREAS it is expedient to amend the West Bengal Ben 
.et X.117  of Development Corporation Act, 1954, for the purposes and in 
855. 	the manner hereinafter appearing ; 

It is hereby enacted in the Fourteenth Year of the 
Republic of India, by the Legislature of West Bengal, as 
follows :- 

1. This Act may be called the West Bengal Develop-
ment Corporation (Amendment) Act, 1963. 

2. The Explanation to clause (a) of section 17 of the 
West Bengal Development Corporation Act, 1954 (herein-
after referred to as the said Act), shall be omitted. 

said Act, the following section 

17A. (1) The State Government may, at the 
cost of .the Corporation, requisition or acquire 
any land for purposes of the Corporation in 

accordance with the provisions of any law for the time 
being in force. 

(2) When land is requisitioned in Pursuance of sub-
section (1), possession thereof shall be made over to the 
Corporation and the Corporation shall be liable to pay 
to the State Government such recurring compensation 
as - may be determined. 

(3) When land is acquired in pursuance of sub-
section (1) and the cost has been paid by the Corporation, 
possession thereof shall be made over to the Corporation 
and thereupon the acquired land shall vest in the Corpora-
tion: 

Provided that the Corporation shall remain liable to• 
pay to the State Government any additional compensa-
tion which may be payable for acquisition of such 
1artfl.'". 
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3. After section 17 of the 
shall be inserted, namely : — 
"Requisition-

ing and acqui-
sition of land. 
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